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(b) whether it is also a fact that
change orders were accepted by
Indian Oil Corporation in respect of
itmes 13 to 26 without any price re-
duction to suit the specifications
offered by Nissho Iwai Corporation, if
so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B.
SHANKARANAND): (a) Yes, Sir.

¢b) Information is being collected
and will be placed on the Table of
the House,
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Inclusion of SC|ST and Minorities in
Selection Committee/Boards

1030. MAULANA OBAIDULLAH
KHAN AZMI. Will the Minister of
POWER AND NON-CONVEN-
TIONAL: ENERGY SOURCES be
pleased to state:

(a) whether Government of India's
instructions of August, 1990 for inclu-



